FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MATRUSHRI FIBERS PRIVATE
LIMITED

RELEVANT PARTICULARS

1. Name of Corporate Debtor MATRUSHRI FIBERS PRIVATE LIMITED
2. Date of Incorporation of Corporate 04™ May, 2016
debtor
3. | Authority Under which corporate debtor Registrar of Companies, Ahmedabad
is incorporated /Registered
4. | Corporate Identity Number /Limited CIN: U01405GJ2016PTC091820
Liability Identity of corporate debtor
5. | Address of the registered office and Registered Office:
principal office (if any) of corporate New Sardar Market Shop No. A-174, Gondal
debtor Rajkot- 360311
6. Insolvency Commencement date in | 25" September, 2023(Order received on 26"
respect of corporate debtor September, 2023)
7. | Estimated Date of closure of insolvency | 23™ March, 2024 (180" day from the date of
resolution process commencement of Insolvency resolution
process)
8. Name and Registration Number of | IBBI/IPA-001/IP-P-02019/2020-2021/13098
Insolvency Professional acting as Interim
Resolution Professional AFA Valid upto:08.05.2024
9. | Address and Email of the Interim | New Eden I- 807, SG Highway, Godrej
Resolution Professional as registered | Garden City, Jagatpura, Ahmedabad-382470
with the Board
Email: ravindral960_goyal@yahoo.co.in
10. | Address and Email to be used for | Mavent Restructuring Services LLP,
Correspondence  with  the Interim | B-29, LGF, Lajpat Nagar-III, Delhi 110024
Resolution Professional, if different from
those given in serial number 9 Email:cirp.matrushrifibers@gmail.com
11. | Last Date of Submission of Claims 9% QOctober, 2023
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a)Web Link: -

(b) Details of authorized representatives
are available at: -

https://ibbi.gov.in/home/downloads
(b) Not applicable

Notice is hereby given that the National Company Law Tribunal, Ahmedabad, ordered the
commencement of a Corporate Insolvency Resolution Process against MATRUSHRI FIBERS
PRIVATE LIMITED.

The creditors of MATRUSHRI FIBERS PRIVATE LIMITED are hereby called upon to
submit their claims with proof, on or before 9* October, 2023 to the Interim Resolution
Professional at the correspondence address mentioned against entry No. 10 only.


mailto:cirp.matrushrifibers@gmail.com

The Financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit claims with proof in person, by post or electronic means.

A financial creditor belonging to a class (Not Applicable), as listed against the entry No. 12,
shall indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorized representative of the class [Not
Applicable] in Form CA.

Submission of false or misleading proof of claims shall attract penalties.

Ravindra Kumar Goyal

Interim Resolution Professional

MATRUSHRI FIBERS PRIVATE LIMITED

IBBI Reg. No.- IBBI/IPA-001/IP-P-02019/2020-2021/13098

Email: cirp.matrushrifibers@gmail.com, ravindral960_goyal@yahoo.co.in
Place: Ahmedabad

Date: 27.09.2023


mailto:ravindra1960_goyal@yahoo.co.in
mailto:cirp.matrushrifibers@gmail.com

THURSDAY, SEPTEMBER 28, 2023

A 3iiw @)1 | Tithal Road Branch: Shramjivi Sanskar Mandal Building
Sarvoday Chhatralay Tithal Road Valsad-396001

Bank of Baroda

APPENDIX IV [See Rule 8(1)]POSSESSION NOTICE

CORRIGENDU

anc Soven Hundirod Twenty et and Pasa iy

deal with the property an any deslings with the property wil e subject o the charge of the Bank o
da for an amount of Rs. 14,60,91,726.57 {Rupees Fourteer

28, 2023

aty Lac Ninety ane Thousan

to provision of sub-section (8] of section 13 of the Act, in respact of

Al that plece and parcel of immovable propety in the forms of land bearing Revenve Survey

blo Property

Whereas, Officer of This Corrigendum is issued to Physlcal Possession Nallce dated Sep(emberzz 2023
orhe o section 13131 1¢00 o published ot
2002, Issued 15.06. 2023) co In the said Physical Possession gto
pon th Borrawer/ . Ltd W Jignesh wmr';: Bijai Rajbhar (Borrower & Co Borrower), please note iﬂlluwmg to0 be read correatly
i Rohitbha: cirg [ 2P¢O% [ Toan Account  [FOR 479RMS81574219
R T418.00.30158 (Ruphet Fourteon Coce Fooivet Loc Sy Tt nd et Fundeed One Number
o Only) 25 In 19.06.202: ‘l\‘lﬂ!!)w\lh'uv(ho’mloml)n READ 11154073311
K amount, All other details mentioned in the said Physical Possession Notice on September 22,
s ndthe e
prop nerein bek on hen/her under Section 13(4) o sdi-
Place : Ahmedabad Authorized Officer

Asset Reconstruction Company (India) Ltd

ASSET RECONSTRUCTION COMPANY (INDIA) LTD.
CIN No.; UGS393MH2002PLC134884. Website: www.arcil.co.n;
I gistered Office : The Ruby, 10h Floor, 29 Senapali Bapa Marg, Dadar (W),
AN C 1 Vmear- 400 025 el 022 66581300,
k% Branch Address : 610, Sun Square, Near Hotel Regenta Central, Off C. G. Road,
Navrangpura, Ahmedabad - 380 006, Gujarat

No.B45/1/P/1 &
o Porc, Tot. Pard O Uaead i the. mame i o ..@mh b changis Dess; & e
Linaben EastiL $.No 828,

West: Land bearing R.5.No B48/2 & 849/2

[Place:alsad Date:26.09.2023

North: Land bearing R.S.No.844/9 & 849/3,South Land bearing R 5. No 845/P.848/5 & 848/4

ER { Bank of Baroda)

% Q21

s1lRizaa s\

2 ol 5015 ?1S, 2A¥S)

2nuld Aes dlfles
Demand Notice Under Section 13(2) of Securitization Act. of 2002

As You Have Defaulted In Repayment Of Your Dues To The Bank, We Have Classified Your Lone Account As Non-
Performing Asset. In Accordance With The Directions / Guidelines Issued By The Reserve Bank Of India.
NOTICE U/S 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT 2002. In Full Your Liabilities By Paying To The Bank Within A Period Of 60 Days From The Date Of
This, Failing Which Please Note That We Will Entirely At Your Risk As To Costs And Consequences, Exercise. The Powers
Conferred On Us By Section 13 Of The Securitization And Reconstruction Of Financial Assets And Enforcement Of
Security Interest Act 2002. Against The Secured Assets Mentioned Below.
Please Take Note That As Per Sub-Section (13) Of Section - 13 Of The Aforesaid Act, After Receipt Of This Notice, You Are
Restrained From Transferring By Way Of Sale, Lease Or Otherwise Any Of The Secured Assets Referred To In This Notice.

Section 13(8) r/w Rule 3(5) of the Security Interest (Enforcement) Rules, 2002 Act that the Borrowers
shall be entitled to redeem their secured assets upon the payment of the complete outstanding dues as mentioned
below before the publication of auction notice, with thereafter shall cease to exist.

Name of The Borrower/ Co-

Guarantor/ Loan A/c. No.

nd Amount
of Demand Notice
Under Sec. 13(2)

Borrower/ Mortgagor/ | ©

Description of Mortgaged Property

001022200000067

Vijay Vyapar OD/CC Loan Account No.

la;dlshhhal Jayantilal Ghataliya (Borrower)

Dt.31/08/2023

East: Road, West : Plot No.49

Immovable property Situated in Rajkot City, City Sur.

Rs. 13,40,838/- Ward No.18, City Sur. No.20/8/50/2. Sheet No.529,

Rs. Thirteen R.S.No. 605, T.PS. No. 23, F.P. No. 25/6, O.P. No.25,

i Vadoliya LakhForty | Plot No.50 Paiki, Land Admeasuring Area Approx
Thousand | 214-115q. Meter Rajkot Dist. & Sub. Dist. Rajkot Vide

Eight Hundred | Regd. Sale Deed No. 9271, Dtd. 01-07-2022. North

Thirty Only. | PlotNo. 51, South : Plot No.50 Paiki Other's Property,

Date :- 28-09-2023
Place:- Rajkot

Sign. Authorized Officer

Vijay Commercial Co. Operative Bank Ltd.-Rajkot

J JANA SMALL FINANCE BANK

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur,
Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.

DEMAND N

Whereas you the below mentioned Borrower's,

notices with future interest thereon within 60 day

immovable properties. Consequent to default commitied by you all, your loan account has been classified as Non-pe
Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement)
Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount mentioned in the
s from the date of notice, but the notices could not be served on some of them for various reasons.

Regional Branch Office: Ground Floor, 2nd Floor, Shangrila Arcade,
Above Saraswat Bank, 100 Feet Anand Nagar Road, Shyamal, Ahmedabad, Gujarat-380015.

TICE UNDER SECTION 13(2) OF SARFAESI ACT, 200

orrowers, Guarantors and Mortgagors have availed loans from Jana Small Finance Bank Li , by mor g
rforming Asset, whereas Jana Small Finance Bank

jour

ate: 28.09.2023, Place: Gujarat

uthorised Offi

Name of Borrower/ | Loan Account Date of NPA
we| " coBormower No. & Loan Details of the Security to be enforced & Demand Amoun Due
"| Guarantor/ Mortgagor Amount Notice date -
Mortgaged Immovable Property - Schedule Property: Al that piece and parcel of :
1) Chandrakant | Loan Account |ine immovable Property bearing Plot No.169 (After K.J.P. Block No.15/169/169)| Date of NPA:|  Rs.9,19,803.00
Vitthalbhai Katyare, No. a rg 4018 Sqmis, o8 perdP\aanda(Ld s per ‘s\ed a;ikueaj\énggolag 13| 01109/2023 |  (Nine Lac Nineteen
q.mirs., along wi q.mirs., undivided share in the land of Roa in )
2) Katare Shobhaben, | 4524942002413 |u/qii RESIDENCY PART-2", Situate at Revenue Survey No.9/1, 10, Block No. 15| Demand | Thousand Eight Hundred
3) Suresh Vitthalbhai | Loan Amount: |Totally admeasuring He. Are. 1-91-46 Sq.mirs., i.e. 19146 Sq.mirs., of Moje Vilage| Notice Date: |  Three Rupees Only)
. |Kareli, Ta. Palsana, Dist. Surat. Boundaries by: East: Adj. Plot No.142, West: Adj.
Katyare Rs.9,25,0000- | ety Road, North: Adi, Plot No.170, South: Adj. Plot N6.188. LRAR | escl2i0RE
2 Loan Account |Mortgaged Immovable Property - Schedule Property: District
1) Farhan Ismailbhai No. Vadodara, Sub-District Vadodara, City Vadodara, Wadi, Navapura, an immovable| pate of NPA: Rs.21,30,840.00
arhan smailbhai Property situated in the last paliya which is recorded from City Survey No.10, 11 and '
Memon, :g: gg:gggmgg 13 of Section-A, Tika No.102 ofCity Survey Map having an area of about 126 respec-| 03/0412023 | (Twenty One Lac Thiry
4519410000040 |1V€lY 2556 Sq.mirs., 120.40.27 Sqmirs, and 105.36.24 Sqmirs., Found in Total|  Demand | Thousand Eight Hundred
2) Rukshanabanu |40 L0y | 620107 Sqmirs, Residential buidings area Planned in the name of "AYESHA Notice Date: | Forly Rupees Oniy )
Ismailbhai Memon s-13,98,1845 1 £ ATS" with all Permissiuns obtained Flat No.1 on the Ground Floor of Ayesha Flats .U %
Rs.3,25,0001- 126 an area of 800 Sq feet., ie. 74.35 Sq.feet. Boundaries by: East: Road, West:| 251092023 | as of 11/00/2023
Rs.2,06,000/- | Common Passage Stairs and Parking, North: Flat No.2, South: Apartment Road.
3 morlqaqed Immovable Property - Schedule Property: Al that piece and parcel of Rs.18.93,681.10
| LoanAccount |the immovable Property bearing Plot No.78 admeasuring 101.50 Sq.yard., ie 84.89| Date of NPA: ot ade
1) Pagda Tulsibhai No. Sq.mirs., along with undivided share admeasuring 24.61 Sq.mtrs., in the land of Road | 01/09/2023 (TE'the$" Lac ”:";W
N & Common Plot Totally admeasuring 109.50 Sq.mirs., in "ROYAL PARK", Situated on hree Thousand Six
Parsottambhal, 0719610000074 the non agriculture land bearing Revenue Survey No.87 Block No.50 admeasuring! D_emand Hundred Eighty One
2) Pagada Panna Ben | Loan Amount:  |13254 Sqmirs, of Moje Village Kim- Kathodara, Sub-Distrct: Olpad, Distric: Surat. | Notice Date: | g oo anq Ten paisa)
Rs.18,35,000/- [Boundaries by: East: Adj. Society Road, West: Adj. Plot No.87, North: Adi. Plot| 2510912023 | ¢ of 2210912023
No.79, South: Adj. Plot No.77.
4 Mortgaged | le Pr - Schedule Property; All that piece and parcel the'
1) Surendralal | Loan Account |Immovable property bearing non-agricufural Plot of land in Mouje Mota, Bardoli ying| Date of Npa; |~ _Rs11:23,11.00
) Surendralal being land bearing Block N0.230, 231, 232, 234, 235, 236, 238, 240, 241, 245, 246| (0| - (Eleven Lakh Twenty
Kanhaiyalal Mewara, No Paikki Consolidated New Block No.230 admeasuring 27013.00 Sq.mirs., known as
y , 23 Three Thousand One
) 45259420001951 |"RAMKRISHNA RESIDENCY-1", Paikki Plot No.207 as per Place admeasuring 41.80| Demand
2) Vanitaben Loan Amount: |SAmUs., as Per Plan admeasring 50.50 Sqmirs., (KJ.P. Block No.230/207)| \ovice pge, | FUncred Nineteen
T — Undivided Society Road & C.O.P. admeasuring 27.68 Sq.mirs., at Registration : Rupees Only)
Rs.13,50,0007 | Distict Bardoli & District Surat. Boundaries by: North: Society Intemal Road,| 2510912023 | ¢ of 2210912023
South: Plot No.206, East: Plot No.208, West: Society Internal Road.
¥ mortqaqed Immovable Property - Schedule Property: Property No.1: All that
piece and parcel the immovable property being Unit No.612 on 6th Floor of Block
No.D admeasuring about 41.86 Sq.yards. i.e. 35.00 Sq.mtrs. Carpet area, (as per Rs.30,92,786.00
1) Tatosaniya Loan Account. |RERA), and undivided share n the land 15 Sq.mirs. in the scheme known as 'MARU-  Date of NPA:| i o v o
No. TIHEIGHTS", situated at Mouje Muthiya, Tal Asarva, Dist. Ahmedabad on land bear-| g, 0715094 (Thirty Lakh Ninety Two
Govindbhai : ing final Plot No.03 of T.P. Shceme No.75 (Old Block No.297) in the Registration Sub Thousand Seven
34269420000853 | District and District of Ahmedabad-06 (Naroda). Demand )
Jethabhai,2) Patel || g |Property No.2: Al that Piece and parcel the immovable property being Unit No.404| e pate Hundred Eighty Six
’ ) 0an Amount: | on 4th Fioor of Block No.C admeasuring about 41.86 Sq.yards. i.e. 35.00 Sqmirs. : Rupees Only)
Anitaben Hiralal | pe 29 98 00/. |Carpet area, (as per RERA), and undivided share in the land 15 Sq.mtrs. in the| 25/0912023
scheme known as "MARUTI HEIGHTS?, situated at Mouje Muthiya, Tal. Asarva, Dist. as of 2210912023
Ahmedabad on land bearing final Plot No.03 of T.P. Shceme No.75 (Old Block
No.297) in the Registration Sub District and District of Ahmedabad-06 (Naroda).
6| 1)VasavaUpendra | L Mortgaged | ble Property - Schedule Property: At District Bharuch, Date of NPA: Rs.11,20,559.00
Kumar Kalidas, No. Sub-Dist. Ankleshwar, Moje Gadhol, R S. No.181/1-1 Total Area 9105 Sq mirs,, Paiki| 01/09/2023 | _ (Eleven Lac Twenty
2V ‘Sukib 31519610000251 Plan Plot No.{4, 15 S P 1o Sub Plot No.A7 Demand | Thousand Five Hundred
) Vasava Sul |_en Loan Amount: |2 Per Plan Plot No.14, 15 as per Grampanchay Permission Sub Plot No.17 area| yotice Date: | Fifty Nine Rupees Only)
Upendrabhai Rs.10,75,500/- |39.96 Sq.mtrs., "VINAYAK RESIDENCY-3". 25/09/2023 as of 22/09/2023
Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount

as shown in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to
the respective loan account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other amounts which may
become payable til the date of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for enforcement of security
interest upon properties as described in Column No.4.
Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/
Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/
prohibited from disposing of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

or Jana Small Finance Bank

CORRIGENDUM

Please refer to E-Auction Notice
published in this Newspaper, dated
21.09.2023, Kindly read the Auction Date
& Time : 13.10.2023, Time : 12.00 Noon to
5.00 PMinstead of Auction Date & Time :
13.10.2023, Time : 12.00 AMt0 5,00 PM.

All other details remain the same.

POSSESSION NOTICE [ RULE 8(1) ]
( FOR Immovable Property)
Whereas,
The undersigned being the Authorized Officer of the Adarsh Co-op. Bank of Ltd.
under Secur n and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of the powers conferred under
section 13 (12) read with Rule 8 of the Security Interest (Enforcement) Rules
2002 issued a Demand Notice dated 21-06-2023 calling upon the Borrower &
Mortgager Mrs. Jigna Dhaval Acharya, Guarantor Mr. Pushkarbhai Trambaklal
Acharya, Guarantor Mr. Mananbhai Chetankumar Acharya, Guarantor M.
Dhaval Pushkarbhai Acharya to repay the amount mentioned in the notice
being Rs.12,60,444/- (Rupees Twelve Lac Sixty Thousand Four Hundred Forty
Four only) standing against the Facility as on 31-05-2023, within 60 days from
the date of receipt of the said notice.
The Borrower having failed to repay the amount, notice is hereby given to the
Borrower/Guarantor and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers
conferred on him / her under Section 13(4) of the said Act read with Rule 8 of
the said rules on this 27-09-2023
The Borrower/Guarantor in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will
be subject to the charge of the Adarsh Co-op. Bank Ltd. for an amount of
Rs.12,69,847/- (Rupees Twelve Lac Sixty Nine Thousand Eight Hundred Forty
acility as on 31-08-2023 costs, etc thereon
)movable property
City Centre, Zala Road, Tehsil Dhrangadhra, District Surendranagar, City Survey
Word No.1, City Survey No.817/211., (1) Office No.1, admeasuring area about
17.82 Sq. Mz, (2) Office No.2, admeasuring area about 15.51 Sq. Mtr,, (3)
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FINANCIAL EXPRESS

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF MATRUSHRI FIBERS PRIVATE LIMITED
R S

. |Name of Corporate Debtor MATRUSHRI FIBERS PRIVATE LIMITED
Date of incorporation of Corporate Deblor | 04" May, 2016

Authority under which Corporate Debtor | Registrar of Companies, Ahmedabad

CIN: U01405GJ2016PTC091820

-

is
. | Corporate Identity Number of Corporate
Debtor

Address of Registered Offce and Principal
Offce if any) of the Corporate Debtor

Registered Office:
New Sardar Market Shop No. A-174,
Gondal Rajol, Gujarat- 360311

2" September, 2023

(Order received on 26" September, 2023)

Insolvency Commencement Date in
fespect of the Corporate Deblor

7.| Estimated date of closure of Insolvency | 23" March, 2024
Resoluton Process (180" day from the date of commencement of
Insalvency resoluton process)
8. Name and regisiration number of the | IBBIIPA-001/P-P-02019/2020-2021/130%6
Insolvency Professional acting as inerim | AFA Valid upto:08,05.2024
resoluton professional
9. | Address and e-mailof the interim New Eden I-807, SG Highay, Godre] Garden Ciy,

resolution professional, s registered

Jagatpura, Ahmedabad, Gu]ara' 382470
with the Board

Email: ravindra1960_¢

Address and e-mail 0 be used for
correspondence withth Inerim
Resoluion Professional

Wavent Restructuring Services m
829, LGF, Lajpat NagrIl, New Delhi-110024
Emalcipmatushrifbers@qmall.com

=

11.f Last date for submission of claims 9" October, 2023

12.| Ciasses of rediors, fany, under cause (o) | Not Applicable
of sub section (64) of secon 21, ascertained|
by the Inerim Resoluton Professional
Narme ofInsolvency Proessionals dentfed
to:act as Authorized Representative of Creditors.
ach cess)

Not Applicable

| (o) Reevant Forms and

(b) Detalls of Authorized Represertatives
are available at:

Notice is hereby given that the National Company Law Tribunal, Ahmedabad, ordered the:
commencement of a Corporate Insolvency Resolution Process against MATRUSHRI FIBERS
PRIVATE LIMITED.

=

a)\
(b) Not applicable

it their,
claims with proof, on or before 9" October, 2023 to the Interim Resolution Professional at the

onl
The Financial creditors shall submit their claims with proof by electronic means only. Al other

P
A financal reditor belonging to a class (Not Applicable), as lsed against the entry No. 12, shall

g el . i #

Office No.3, admeasuring area about 17.82 Sq. Mtr., (Total 3 area
about 51.15 Sq. Mtr. ) This Property Mortgage Deed Registered before the Sub
Registrar Office Dhrangadhra Book No.01, St. N0.997, Dated -27-03-2021 ,This
Property Mortgaged by Mrs. Jigna Dhaval Acharya (Mortgager), Four Corner
Direction of the Said Immovable Properties are given hereunder

North : Zala Road, South :CSW. No.1, CS. No. 817/2/I/, Office No.4 Joint
Wall, East : Public Road, West :Open Passage

Ravindra Kumar Goyal
Interim Resolution v
lace: Ahmedabad MATRUSHRI FIBERS PRIVATE LIMITE|
ate: 27.09.2023 I1BBI Reg. No.- IBBI/IPA-001/IP-P-02019/2020-2021/1.
h

Email: cirp.matrushrifibers@gmail.com, ravindra1960_goyall

Date:27-09-2023 sd/-
ised Offic:
Place: Sirohi Adarsh Ca-og Bank Ltd.

RELIANCE ASSET RECONSTRUCTION CO. LTD.
Reliance Centre, 11th floor, North Side R-Tech Park, Off Western
Express Highway, My

RELIANCe

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known
as Janalakshml Flnanc\al Services L\mwted) under the Securitization And Reconstruction

‘aset Reconsirucson

POSSESSION NOTICE (For Immovable Assats) A
‘Whereas;
or o Ralig: raton g, under Securitsation
of Fi Secury Inlarest Act, 2002 and i exercse,

of the powers conferred under section 13 {12) read with Rude 3 of The Securdy Interest (Enforcement]
Rules, 2002 had ssued demand nolice dated 17-11-2017 caling upon the Borroweris) Mortgagors
1 Guarantors under SHIVCHANDRA DUKHIRAM JAISAL SI0 SUKHIRAM JAISAL and SIMA DEVI
WIO RAVICHANDRA KUMAR and RAVICHANDRA DUKHIRAM to rzpay the ameunt mentcoed in
ma notice being Rs. 7,62.043.91/- (Rupees Seven Lakh Sixty Two Thousand Forty Three And
Ninety One Paisa Only) a5 on 17-11-2017 wif further interast @ appiicable rate compounded with
‘monthly rests as agroed from the ate mentioned fogether with costs, incidental charges efc. thereon
“The Financial AssetsDebts of the Borrawer Comparty were acmured by Refiance ARC as a Trusiee
of RARC 058 (RHDFC HL) Trust from Reigare Housing Deveiopment Finance Corparalion LIJ. vide
Deed of Assignment dated 29,03.2019. Pursuant 1o the said assignment of debt financial assets by
Rellance ARC and i ferms of the deed of assignment. |t nas acouired al rght title and securty nterest
in the loans aiong wit underlying securties and securiy documents of Indian Banks, e Assignori
Ongnal Securad lender.
‘The Borrawers haying faied 1o repay the abovementioned amount. natos is heraby given to the
Borrower(s) and e public in general that the undersigned has taken pessession of the property
descrbed hersin below n exacissofpowers conferd cn i e Sub Secion 134)of e Ac
read wih Rule 9 of rles on this 27.09.2023 wih the help of

s 14 of e 5 Act 314 1 pursuan 0 th orer dal 05082123 passed by Hoale Addlcra
Chief Judcial Mag: athoe, Karej, Surat in Securhzation Appilcation No. CRMA JB26/2023
Dated 05.06.2023,
“The bomawer. legal heis (known - unknow), legal representafives (xnow - urknown), guarantor
axd e putcn gar i hrey cautoned ct o dealwil e roaryand any deeins v the
propety wil Company Ltd for an amount
Rs. 7,62,043.91)- (Rupees Seven Lakh Sixty Two Thousand Forty Three And Ninety One Paisa
Only) ¢ on 17-11:2017 with Ruther nterest @ applcabie rale compounded with meonthly rests a5
‘agreed from the date mentioned together with costs, incidental charges eic. ereon.
The borrower's, attention isiare ivted 10 e prowisions of sub secton 8 of section 13 of e Act, in
respect of time available 10 redeem the secured asset's.

DESCRIPTION OF THE MORTGAGED (IMMOVEABLE) PROPERTY:
All Piace and Parcal of Flat No. G-3 & G4, Sukun Residoncy 3, Situated In State Gurat, District
Surat, Sub-District & Taluka: Palsana, Moje: Vilage: Tantithaiya, Bearing Block No. 2,4, 5, 11-A,
12,134, 14, 15, 16, 39, 40-A, 41, 42 43, 157, 323-A, 325, m (Amrmugmmnnc-mu
No2) Soni Park Housing 5«:«, 2, Paikee Plot Nos. 288, 283, 29n 191 & 232 Paikee, Surat
) y t: Plot No. 269, 270 & 271

Hor: Plt o287 Sou O
N O T e Shehandes Do Jisl S0 Sukiram Jsl And Sim Dovi WO
Ravichandra Kumar And Ravichandra Dukhiram
Place : Surat, Gujrat

Date; 24.03.2023

(Authorised Officer)

f Security Interest Act, 2002 and in exercise of pow-
ers oonlened under secuon 13 (12) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices o the borrower(s)! Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the receipt of the said notices, along with future interest as applicable incidental
expenses, costs, charges etc. incurred till the date of payment and/or realisation.

& Borrower] 13(2) Notice Datel | Datel Time
N 2| Loan No. Co-Borrower/ Outstanding Due (in | & Type of
5 Guarantor/ Mortgagor Rs.) as on Possession
T 1) Harendar Ram, 11172022 2210912022
2 Sony Rs.7,00,033/- (Seven Lac| 10:00 AM
Thirty Three Rupees) Physical
Harendraram as of 07/11/2022 | Possession

Description of Secured Asset: At District Bharuch, Sub-Dist. Ankleshwar, Mouje
Jitali R.S.No.49, Paiki Green Park, Paiki Plot No.125, Area 39.03 sq.mtr,
Counstruction 36.24 sq.mtr. Boundery: East: Common Plot, West: Society

internal Road, North: Plot No.126, South: Plot No.124.
2 1) Panchal 111112022
Harishbhai Rs.26,92,3261- (Twenty | 24/09/2022
. Six Lac Ninety Two 11:40 AM
Thousand Three Hundred| Physical
2) Panch.al Alplsahen Twenty Six Rupees) | possession
Harishbhai as of 07/11/2022

of Secured Asset: All that piece and parcel of the immovable
property bemg Flat No.C-301 on 3nd Floor, admeasuring 121 sq.yards L.c. 101.17
sq.mirs. (super built up) together with undivided land admeasuring 32 sq.mtrs. in
the scheme Devnandan Park constructed on Non Agricultural land bearing Survey
No.423 admeasuring 10927 sq.mtrs. Town Planning Scheme No.110, Final Plot
No.46 situate lying and being at Moje Nikol, Taluka Asarwa, District Ahmedabad
and Sub District Ahmedabad-12 (Nikol). Boundaries on the: East: Open Plot,
West: Flat No.C/304, North: Society Road, North: Flat No.C/302.

Reliance Asset Reconstruction Company Ltd.

RELIGARE HOUSING DEVELOPMENT
FINANCE CORPORAYION LIMITED
74 3PLCI

use, Block A, Dr. Jha Marg, Okhla Phase 3, Okhla Industrial

Vihereas,
The udérsigned beng e Auhorzed o of e Religae Housing Development Finance
Corpuration Linked ncer
of Seaury ilret Act, 002 and i avccse o ¥ povers canfersd undar secion 13112 read wih
ruie 3 of the Securlty Interest (Enforcement) Rudes, issued demand notice dated
caling upcn the Borowers, Sukhendra Singh Sio prabhunath Singh Rio Flat No 205, T Foo
Royal Residency of Soni Park Housing Society-2, New Block No.2, Moje Tatithaiya. TA: Paisana.
Da:Surat. Gt 0432, Alo A 2 52 Ralv Nagar g Sier yelng Sahars Dars, Surat,
Gujarat:395010 Also At 10 Krishna Park Industrial Nr Kadodara Road Village Saniya, Surat,
Gujarat395010, Sanju Sukdanden Singh RO it o 205, ons oo Roya Residncy Of Sond
Moje Tatithaiya. Ta: Paisana, Dist: Surat, Gujrat-
e Dyeing Sahara Danvaa, Sural a..,.m 395010
A Karan Singh Rio Fiat No 205, 2nd Foor.Roya Resldency of Soni 2,
New Blnd Nod Nje Ttthalya. T: Paisaa, Dit Surat, Nt Ao A 498 Rajiv
Nagar O e Chok, Sahars Darwas, Sural. Guart 65010 [“The Borowee’) & (The
o-&wv-m] I repay o smoun artores s o retcn being - aong with interest
from 17001/2022 Ll payment in Al within 60 days (Sudy days) from (re date of the sad nolice.
The Gcromis havg fald 1 wpay th sbovemenicond amoue. nokcs i brsy g o e
Borower(s) and the public in general that the undersigned has taken possession of e properly
described herein balow in exercse of powers confered on him unuet Sv.lb Saction 13(d) of the Act read
Vi Rul o s o i 2408.2023wih he ol of uis 14 of
the said Act 023 Judeial

passed by Hon'ble.
Magsirate, Kathor. Kamrej, Surat in Secaritization Application No. CRMA J!108412023.
The Borrowers in paricular and the public in general is heredy cautioned not to deal with the property
s sy dsings wit th proerywibe b the here of e elga Housg Devprnert

Finanoe Corporation Limiled for an amaun - and inforest other charges there o
17001/2022 The borrower's attenton s invited 10 pronisions of sub-secton (8) of secton 13 of the act
if the borrower cears the duas of the “Religare Housing Developmant Finance Corporatn Limited"
fogeer with al costs, charges and expenses incurted, at any Sme belore the date fived for saie or

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Morigagors, mentioned herein
above have failed to repay the amounts due, notice is hereby is given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken physical possession of the
properties/ secured assels described herein above in exercise of powers conferred on
him under section 13 (4) of the said Act read with Rule 8 of the said rules on the dates
mentioned above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned
herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

For. Jana Small Finance Bank Limited

Place: Ahmedabad Sd/- Authorised Officer
Date: 28.09.2023

POSSESSION NOTICE APPENDIX IV [See rule § (1] (Fo immorabie propery)

J JANA SHALLFINANCE BANK

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Regi ice: 208 to 213, 2nd Floor,
Shangrila Arcade, Above Saraswat Bank, 100 Feet Anand Nagar Road,

Shyamal, Gujarat-380015.
POSSESSION NOTICE
(for immovable property)
Whereas,

The undersigned being the Authorized Officer of INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of powers conferred under Section 13 (12) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
11.07.2023 calling upon the Borrower(s) PRAKASH PRITAMDAS MAKHIJA AND
DIVYA MAKHIJA (0 repay the Notice
being Rs.91,37,913.66 (Rupees Ninety One Lakhs Thirty Seven Thousand
Nine Hundred Thirteen and Paise Sixty Six Only) against Loan Account No.

transter, the secured assets shallnot be sold or ransferred by ‘Religare Housing
Carporation Limited” and no further step shall be taken by “Reigare Housing Develapment Frnance
Corporation Limited" for transfer or sale of the secured assets
DESCRIPTION OF THE IMMOVABLE PROPERTY:
ANl that piece and parcel of the Immavadie Pragerty Bearing Flat No. 205, Super Buit Up Area
Admeasuring 5184 Sq_ Mus. and Buit Up Area Admnasunrg 3428 Sq. Mirs., Alcogith Undivided
Share In Underneath of the Apartment Admeasurng 41,53 Sq. Mir. and 2 Related all ntermal and
Extemal Rights, n the Buikding Named “Royal Rnlaency‘ Souated at Block No. 2, 4. 5, 11/A, 12,
1A, 14, 5, 16, 39, 4UA, 41, 42, 43, 157, 323/A, 324 Anc 326, New Block No. 2. Pok No. 39, 40, 41
and 42, otal avea Admeasuring 278.80 Sq. Mirs. Shusted At Non-Agrculure Land of Moje Village:
Tantithaiya, Sub-Dist Paisana, it Surat.
Date: 24.09.2023

(Authorized Officer)
imited

HDHL (Earlier LAN Code 00013446 of DHFL) (APPL NO.
01612813) as on 05.07.2023 and interest thereon within 60 days from the date of
receiptofthe said Notice.

The Borrower(s) having failed to repay the amount. Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken Symbolic

the property

130f| y
Interest (Enforcement) Rules, 2002 0n23.09.2023.

The in particular and the public in general Is hereby cautioned not to

Place: Tantithaiya, Surat Religars

0

Bank

Bandhan Regional Office: Netaji Marg, Nr. Mithakhali Six Roads,
Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

PHYSICAL POSSESSION NOTICE

NOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in the exercise of powers conferred under section 13(12) read with Rule 3
of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued demand notice to the borrower(s) on the date mentioned against the account stated hereinafter calling upon them to repay thej
amount within 60 days from the date of receipt of said notice. The borrower(s), having failed to repay the amount notice is hereby given to the public in general and particular to the borrower(s) that the undersigned|
has taken physical possession of the property described herein below in exercise of the powers conferred on him under section 13(4) of the said Act read with Rule 8 of the said Rules on the date mentioned agains

the loan account. The borrower(s) in particular and the public in general is hereby cautioned not to deal with the property and any dealing with the property will be subject to the charge of the Bank for the amounts, |
interest, costs and charges thereon. The borrowers’/mortgagors’ attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the secured asset.

Namoe of borrower(s) & Loan Description of the property mortgaged (Secured Asset) Date of Date of Physical Outstanding Amt. as on
Account No. Demand Notice Notice Date of Demand Notice
Mr. Narsi Ram Ratti Ram All that part and parcel of the immovable property admeasuring about 81.11 sq. mitrs., (plot area) and | 07.12.2022 24.09.2023 Rs.26,87,286.27
Gurjar construction of 94.90 sq. mtrs., (carpet area) with 24.99 sq. mtrs., balcony, consisting of ground
Mrs. Rekha Bai Narsi Ram floor, 1st floor and 2nd floor situated at Dwarkesh Raw House Duplex situated at Survey No. 311/1,
Gurjar 312/1, TPS No. 48, Final Plot No. 18, Sub Plot No. 1909, 1910, House No. 1, Near Hirawadi Cross
20001000019852 Road, Mahavir Nagar, Bapunagar, Saijpur, Bogha, Asarwa, Ahmedabad, Gujarat- 380024 and
bounded by: North: Open Space (Chokdi Area), East: Row House No. 2, West: Open Space, South:
7.5 Meter Road
Mr. Ashok Baghel Al that part and parcel of the immovable property admeasuring abut 28.42 sq. mtrs., situated at 12.09.2022 24.09.2023 Rs.4,07,794.72
Mrs. Somvati Ashok Baghel | Survey No. 153/1, TPS No. 60 (Narol South 2), Final Plot No. 69 Sub Plot No. 2, Block No. G, Flat
20000990002743 No. 104, 1st floor, Umang, Narol-1, Rugra Green Road, Narol, Ahmedabad, Gujarat- 382407 and
bounded by: North: Flat No. G-105, East: Flat No. G-111, West: Flat No. G-103, South: Flat No. G-
101

Place: Ahmedabad
\Date: 28/09/2023

Authorised Officer
Bandhan Bank Limited )

financialexp.epapr.in

deal with the property and any dealings with the property will be subject to the
charge of INDIABULLS HOUSING FINANCE LIMITED for an amount of
Rs.91,37,913.66 (Rupees Ninety One Lakhs Thirty Seven Thousand Nine
Hundred Thirteen and Paise Sixty Six Only) as on 05.07.2023 and interest
thereon

The Borrowers' attention is invited to provisions of Sub-Section (8) of Section 13 of
theAct tabl

DESCRIPTION OF THE IMMOVABLE PROPERTY

PROPERTY BEARING BUNGALOW NO. 4 ADMEASURING 317 SQ. YDS. LE.
26505 SQ. MTS. SUPER BUILT-UP AREA OF LAND ALONGWITH
PROPORTIONATE UNDIVIDED SHARE IN LAND WHICH IS INCLUSIVE OF
LAND OF INTERNAL ROAD AND COMMON OPEN PLOT WITH
CONSTRUCTION OF 325 SQ. YDS. |.E. 271.74 SQ. MTS. IN THE SCHEME OF
BUNGALOWS KNOWN AS “KRISHNA RESIDENCY", SITUATE AT REVENUE
SURVEY NO. 6/4 HECTARE AARE SQ. MTS. 0-8-33 PAIKI HECTARE AARE SQ.
MTS. 0-4-16.50 (HALF ROAD BETWEEN SUB PLOT NO. 3 AND 4) AND
REVENUE SURVEY NO. 6/5 HECTARE AARE SQ. MTS. 0-08-16-44 (COMMON
PLOT OF SUB PLOT NO. 4) AND SURVEY NO. 6/6 HECTARE AARE SQ. MTS,
0-77-97 AND REVENUE SURVEY NO. 6/8 HECTARE AARE SQ. MTS. 0-2-03
(OPEN PLOT) AND LAND OF SUB PLOT NO. 4 TOTAL LAND ADMEASURING
HECTARE AARE SQ. MTS. 0-92-60.50 OF MOUJE CHILODA (NARODA) SIM,
GAM GANDHINAGAR, SUB DISTRICT AND TALUKA GANDHINAGAR IN
DISTRICT GANDHINAGAR - 382355, GUJARAT.
EAST BUNGALOWNO.5 WEST

NORTH : BUNGALOWNO.9 SOUTH

BUNGALOWNO. 3
ROAD

sd/-
Authorised Officer
INDIABULLS HOUSING FINANCE LIMITED

‘ Ahmedabad
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